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(1) 1 am a candidate set up :@-ﬂh—' 77D H ﬁé?ﬁ%p}iﬂcll party )/ am contesting 34 an

Independent candidate.
(7)) Details of PAN and status of filing of Income tax return : :
Sl No. | Names Permanent The financial year for | Total income ‘
! Account Number | which the last shown In [ncome
[PAN) Income-tax return has | Tax Retumn ( in |
: o : Lo been filed Rupees) - |
k : Self Defpmeézage VEs osioo-q

X | AZ i EDTPKII?  y&s RS E ‘

i Dependent | ® o P

[3 Dependent 2 x » Y

5. DBpEndm_l.i. st F. ¥ ¥

(3) The following case(s) is/ are pending against me in which eogaizance has been takea by the court:-

5L | Offence Drescription
Na.

{a) | The details of cases where the court has taken

cognizance, Sections of the Act and description *
of the offence for which cognizance taken ;

(b) | Name of the court, Cuse No. and Date of order

taking cognizance =
{c) | Details of Appeal (s) 7 Application(s) for revision - e
(if any) filed against the above order(s) X

4. Cases in which I have been convicted by a court of luw(other those referred (o in Form 26): -

1[(!} The details of cases, Sections of the
i Act and description of the offence for
I which convicted ;
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15# Thut | give beicra below the details of | & wsels (movable and imuvable ete.) of mysel:,
iy spouse and all dependents:

- A Detaily of movable assets ;

Moe:

1. Assets in joint name indicating the extent of joint ownership will also huve to be given

2 In case of deposit/Tnvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Neme of Bank/ Institution and Branch are to be given

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect ut listed’
companies and as per books in case of non- Jisted companies should be given.

4. Dependent’, here means u person, substantially dependent on the income of the candidate,

5. Details including amount is 10 be Eiven separaely in respect of each investment)

5. | Description ' Self Spouse Dependent-1 | Dependent-2 | Dependent-3

i) ]Cﬂh in hand B[ 19 9,5,.4%"?5‘,??&-.1;&

{ii} FMI: of Deposits in Bank
eccounts (FDRs, Term Deposits
end ol other types of Deposits |3 59 0odH 90 gooll » ¥
including saving accounts), e y

Deposits with Financial
Institutions, Non Banking
Financial Companies and
Cooperative societies and the |
., amount in each such deposit
{iii} | Details of Investment in Bonds, !

e

others and the amount.
| (iv) | Details of investment in NSS,
Postal Savings, Insurance Policies
and investment in any Financial ” - - x
Instrument in Post office or
Insurance Company and the
| | amount

{v} | Personal loans/advance given 1o
any person or entity including -
| | firm, Company, Trust etc. and x » o x X
| other receivables from debiors
!
I

(- .

and the amount, AR ______i___,_._.____ ;
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1 (Zims/interest

1] Asny other assels such s value of

j Caross Total value
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2 . Each land or building or spertment should be mentioned separatel v in this format.)

(5.
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p indicating the cxtent of joint ownership will also have 1o be indicat:d

= peew . oy Self Spouse Dependent-1 | Dependent-2 | Dependent-d |
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| Ares (Total measurement in 197 Kheite +4-
acres) i /3-ates 1S X
“Whether inherited property
(Yes or NO) yes Ao MNO x x
Date of purchase in case of self g
acquired propérty - ., |Pasewmal| 2.8 6% 8Y ;f :; r:- ® x
Chost of Land (in case of
purchase]at the time of " IS 0coH 14/ ped| 3
| purchase
Any [nvestment on the land by
construction etc.
Approximate Current marke
value ; | 70 60600l Sp oo, sook 21 _an_nuu].. . »
(i) | Mon-Agricultural Land
[Mm“: z gw' - " - &
Survey number(s) =)
Area (Total measurement in ba_ 4 cers
Whether inherited properiy
(Yes ar NO) bed ¥ x 5 A
Date of purchase in case of seif X x w " ¢
Cost of Land (in case of .
Any Investment.on the land by .
way of development, x 4 » bl »
construction ete. - :
e T 175 poolf % A x X
(iif) Mﬂ.&uﬂgn —
(including apartments) - -1
-Location(s). ™ o » X
-Smwmnhi;}_ vl
Built up Area (Total .
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|avried propeny |

C it of properly (in case of
i rehase) at the lime of
| p* chase

Ay Invesiment on the
puperty by way of
development, construction etc.

A pproximate Current market

apariments, )
-Location(s)
- Survey numben(s)

value
Residential Buildings (including |ge;f/- g

ki ds-03

Asea (Total measurement in
sq ft)
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| acquired property
Cost of property {in case of

Diate of purchase in case of seif

purchase) at the time of
_purchase

Any Investment on the land by

way of develapment,
construction ete,

Approximate Current market
value

lfspoof-

v)

Otthers (such as interest in
property)

(vi)

Total of Corrent Market

Value of (i) to (v} abave
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V' (6) 1 give borein below the detalls of liabilities’ dues to public financial institutions and
(Note: Please give separate details of name of Bank » institution, entity or individual &

government :-

nd amount for each item)
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Deseription

Self

Spouse(s)

Dependent-1

Dependént-2

Dependent-3 |
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Loan or dues to Bank/Financial

Institution(s)

Name of Bank or FI

Amount outstanding
Mature of loan

Loan or dues to any
individuals/ Entity other than
mentioned in (i} above,
Mame{s)

Amount outstandi ~A0]
Neture oflown /. D ]




Ay other liability ' _i FT
" Grand total of liabilities ,
(i) | Geverament Dues; : a0y —
Dues to departments dealing | |
with government i I
|| Becommodation | H :
r 1 Buas []mlndemnmlsdﬂu.hng ,Imf—_ =
with supply of water
v/ Buads sk
Dues to departments dealing - b5vo|- pev| 22 m0/— 25ef- | 3¢}
with supply of electricity Ptk pes MONSL| bew MO | baw monik| X
D\mmd:mnmtsdulmg '
writh supply of o » F ] x X
telephones/mobiles
Dues to departments dealing
with government transpont < - o b *
(including airerafis and
Lelicopters)
ImTanm x » »x » 5
Wealth Tax Dues ¥ " < X A
Service Tax_Dues [ = x = * X
Municipal /Property Tax Dues 2 deel- | vroe <1L3 .-r *
Sales Tax Dues » ¥ X < »
Any other dues x * Sl ¥ x
h Grand total of all Govt. dues 2L gpll"... ool glu-f_ " .
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(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

b A Hz-ﬁhrﬂam Kymaqr ”?En‘lf'# ,
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|| {a] Candidate I/E5 GlS200-
i~ (b2 Spouse: _ 7 VeR yosiee =g
. HiE Depandene: U ! M o B . |
|6 . Details of Assets and Lisbilities in rupees s
A Description _ Self Spouse | Dependent-1] Dependent-ii Dependent-1il |
| A Moveable
; Asset (Totsl vatue) | 2750,000 13 meomy }
53 iy i PRI, N, DY
: ﬁ"l ol /, 74 09075000 2239000} s
(i} | Purchase Price and b 14
Development Cost of
Immovable Property k. ~ » x *®

D:]i_ s o o do || Ao % 0

/ (i) Governmen: TR
'k/ dues (Total) X al ¥ X

Financial Institutions and % ® - ® i
others (Total) ’
8. | Highest educational qualification:

' | educabkom . Lonm-U. D g bham

{Give details of School / University education with fiull form of the u@’i:w diploma/ degree
course) [Nmufﬂm&dmﬂ!ﬂaﬂewumwﬁwud the year in which the course was completed )
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VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and comect 1o the
best of my knowledge and belicf, no part of it is false and nothing materisl has been concealed there from, | further
declare thal ; '

Eu!ﬂmehmnnuf:qnvfcﬁmnrpmdjn;mmim: me ather than those mentioned in items 3 and 4 above;
ih) L. my spouse, or my dependents do not have any asset or linbility, other than those mentioned in items 5 and &
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Note: 1. Affidavit should be filed Totest by 3.110 PM on the Tast date of Fifing nominafions.
Affidavit suould be sworn before an ath Commissioner or Muystrate of the First Class or hefore 8 Notary
i nespet o

Public.
3. All columns should be fitled up and ra column to be left blank. [Fthere is no information to furnisl:
any ilem, either “Nil" or “Not applicable™. as the case may be, should be mentionad

4 The affidavit should be cither typed o writren legibly and neati,
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